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Form 26 (See rule 4(A)

AFFIDAVIT TO BE FILED BY THE CANDIDATE ALONGWITH
NOMINATION PAPER BEFORE THE RETURNING OFFICER FOR ELECTION
TO...BIAHR LEGISLATIVE ASSEMBLY (NAME OF THE HOUSE)
FROM......62, PURNEA (GENERAL)......CONSTITUENCY (NAME OF THE
CONSTITUENCY)

PART

e VIIAY KUMAR KHEMEKA. . .® “sun-’duuglﬁ':'wmfn!'. CLATE MANGALCHANID
KHEMKA. . Aged....63....years, resident of ... SANOLI CHOWK, N.H-31, GULABBAGIHI,
BLOCK -PURNEA EAST, DIST- PURNEA - 854326. ... imention full postal address), a
candidate at the above election, do hereby solemnly affirm and state on vath as under:-

{1} 1am acandidate set up by....BHARATIYA JANATA PARTY(BIP)....

i**name of the political party) | **am-comestingas-an-Independenteandidate.

i **sirike out whichever is not applicable)

(2) My name is enrolled in...62 — PURNEA (General) BIHAR.. .(Name of the

constituency and the state),at Serial No._. 133, .in Part No....142...

(3) My contact telephone number (s)is/are.. 9572714733/ 9473 198698064542 3200andmy
e-mail id (if any)is... purneamla@zmail.com/ vihembkabjpegmail.com..and my social
media account(sWif any is/are

{www. facehook.com/vijayvkhembkamla

(il thttps:witter.com/vijay khemkamla

(il pwww.instagram.com/vijavkhemkamla
(iv] WhatsApp - 9572714733

Yord
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{4) Derails of Permanent Account Number (PAN) and status of filing of Income tax

13

returm:
I‘:I_Nu| T MNames PAN  [The financiallotal income
year [or shown in Income Tax Returniin
. which the lastjRupees) for the  last  Thiee
[ncome-  taX |Fipaneinl Yemrs completed ia
retum Bastn 31" Mareh)
been filed  [GROSS TOTAL INCOME)
| (FY)
I Sell W0 (i) 10,03,320 = 00
VLIAY 02021 (i) 582,140 = 00
KUMAR AEOPKI402) .
KHEMEA w22 kil S.29.180 = 00
5 Spouse i 20920 ’ti} 181,720 = 00
SUCHITRA W020-21 (i) 2,19,590 = 00
DEVI ADUPDE4SIM | f S
KHEMIKA 2021-22 |-liii} 2.21.810 = 0
HUF (If Candidate is = W19 (i) 1.65,750 = 00
' Karta/Coparcener) O | | Ol
| 02021 fii) T1,77,140 = 00
VIJAY KUMAR AAEHYE32ZS) | 2021-22 i =
| Sy L W2 (i) 7,52,540 = 00
. Dependent 1 B (i) Mot uprIrk.';lEle
| 1
‘ (§11] Not applicable
Not Ml Nat
| applicable applicable | applicable  jij) Not applicable
ki | fi
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[5. i Dependent 2 ‘ 2 (i) r 'ﬁa;hpiical:;h
|

i . ; (i) Not applicable
Mot Not Mot _ i
applicable | applicable  applicable i, Not applicable
iB. i =N _”r:pcnd;‘_'ni] i) - Not np-pli_t:ahle
r{ii.]_ 'Nut'npp'li:r:ihle

Mot Mol Not L o
applicable | applicable  applicable |55, : Not applicable
|_ P ar— L ! 1

MNote: It is mandatory for PAN holder to mention PAN and in case of no PAN, it should
be clearly stated “No PAN allotted™,

(5) Pending eriminal cases

(i) I declare that there is no pending criminal case against me. (Tiek this alternative if
there is no criminal case pending against the Candidate and write NOT APPLICABLE

againsi alternative (iijbelow) Not applicable
OR

(1) xThe Tollowing eriminal cases are pending against me; CASE JUDGMENT 13.06.2022

(If there are pending criminal cases against the candidate, then tick this alternative and

score off alternative (i) above, and give details of all pending cases in the Table below)

Tahle
fa) FIR No. with name and Case No - 677/15,
GR - 4580015 JUDGEMENT BY
address of Police Station ﬁnﬂ {-Ir o 5 rpry ACIM -2 PURNEA
“ ’m : : ACOUIETED CUM SPECIAL
concerned MA [\Gﬁ} P DT:-1306/2022 JI-I.H]I.-L'. MIVMLA |
PURNEA TOWN, FOURT il
PURNEA i

%7 oy P




@ (b)) Case No. with Name of the Spl Case No - T1/18 | Tog

C (Trail Noj UDGE MEN": B:-T
“ourt WCIMICom | st (ACIM -2 PURNEA
Publc u\:t:l:u:;;z';i?z OMPRCIAL
; & *= il IDGE MPMLA
Representative ‘OURT
| Special Court
I — Purnea — _—
(c) | Sectionis) of |
i i..l.'l(.'l'_'h'll'.."l'l'l.l:!'
concerned Acts [ Codes U/S 188, 171 (H)  ACQUIETED t':t‘f_ll::lﬂ-:r":'!-l!irtﬁ
involved (give  mo. of 1IMC VT =-1 37062022 1||__|'_,(.-i.-_ Mp\«'l|_1|
COURT

the Section, e.g.

SE'—'"“‘““ Iﬂl‘++"f l]'{.‘ﬁ ct':l}l

: (d) | Brief n-.i&ﬁi:ﬁﬁr “Violence of -
overnment ord JUIMGEMIENT BY
¥ i ACIM -2 PURNEA

i CUM SPECIAL
DT:-IM06/2022 4y pGe MPMLA

offence ol
~Hlegal payment in ACQUIETED

connection with an hsipooed
o _ election sk
e} | Whether charges have
c : d = JUDMGEMENT BY
een  fram mention i T P Y ACIM =2 PURNEA
e D{ Yes ACQUIETED CUM SPECIAL
YES or NO) | DT-13/06/2022 JupGE MP/MLA
. = LOURT
if | answer against  (e)
ISR HUDGEMENT BY
abov s, ' R | | T e '
ik L EYEL 2210912017 ACQUIETED [Ahrrcs bares
the date on which charges | DT:-13/06/2022 al |1.H‘.1. hil‘-‘.'-"":ﬁ
wiere framed WCOURT
(g) | Whether any =
Appeal/ Application for
revision has heen filed
| No N.A N.A

against the proceedings
iMention YES or NOY)

() Cases of conviction

M declare that | have not heen convicted for any eriminal offence, (Tick this
alternative, if the candidate has not been convicted and write NOT APPLIC 'ABLE

against altermative (ii)below )
OR

(ii} T have been convicted for the offences mentioned below :Not applicable
4
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* {If the candidate has been convicted, then tick this alternative and score off alternative

(i) above, and give details in the Table below)
Table

() Case No. Notapplicable | Notapplicable | Notapplicable

(h) ; Mame ol the Court ™ot npp_lgéul;llu Mot applicable Mot applicable

(¢} Sections of |
Acts/Codes involved
(sive no. of the Mot applicahle Not applicable Not applicable

Section, (XN
Section....... of 1PC,

el ).

(d} Brief :Iutriptﬂnn of | Nﬂtapplit;hle | Not applicable | Not applicable
offence  for  which

convicted
|

[ (e} | Dates of orders of Mot applicable Not applicable | Not applicable

conviction

() | Punishment imposed = Not applicable | Notapplicable | Not applicable

(=) | Whether a-ng.' A.pi]enl-
has been filed |
against  conviction ot applicable Not applicable  Naot applicable

order (Mention YES
or M) |
|h} IT answer i ig)

above is YES, give Not applicable Mot applicable Mot applicable
details and present

status of appeal

(oA} | have given full and up-to-date information to my political party about all pending
criminal cases against me and abow all cases of conviction as given in paragraphs (5) and
(6,
[candidates to whom this ltem is not applicable should clearly write NOT
APPLICABLE IN VIEW OF ENTRIES IN 5(i) and 6(i), above]: YES

Y
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. Note:

1. Details should be entered elearly and legibly in BOLI letters.

2. Details to be given separaiely for cach case under different columns against cach
item,

3. Details should be given in reverse chronological order, i.e., the latest case to be

mentioned first and backwards in the order of dates for the other cases.

Additional sheet may be added if reguired.

Candidate is responsible for supplying all information in compliance of Hon"ble

Supreme Court’s judgment in W, P (C) No. 536 of2001.

mo=

{7) That | give herein below the details of the assets (movable and immovable etc.) of myself.
my spouse and all dependents:

A. Details of movable assets:

Mote: 1. Assets in joint name indicating the extent of joint ownership will also have o be
given.

Mote: 2. In case of deposit/Investment. the details including Serial Number, Amount, date of
deposit, the scheme, Name of Bank/Institution and Branch are to be given.

MNote: 3.Value of Bonde'Share Debentures as per the curremt market value in Stock
Exchange in respect of listed companies and as per books in case of non-listed
companies should be given

Note: 4, ‘Dependent’ means parents. sonis), daughter{s) of the candidate or spouse and any
other person related to the candidate whether by blood or marriage. who have no
separate means of income and who are dependent on the candidate for their
livelihood.

MNote: 5. Details including amount is to be given separately in respect of each investment
Note: 6. Details should include the interest in or ownership of offshore assets.

Explanation,- For the purpose of this Form, the expression “offshore assets™ includes,
details of all deposits or investments in Foreign banks and any other body or
institution abroad, and details of all assets and liabilities in foreign

countries’;
5. No. | ﬂﬂli‘r.iﬁi-iﬁn Self . Spouse HUF  |pepen|depen |Depen |
ent=1fdent-2 [dent-3 |
(1) | Cash in hand(31/03/2022) ot [Not  [Net |

1 i pplic mpplica mpplica |
— Rs. '-"‘-555:'.]_“ Rs. 4.38,746.00 [Rs. 11,925.00uble bl |ble

\/j G 4 b phole 4
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‘Li'

{iv)

w)

| of

7

T Details ¥ deoosit in Bank | LPIO3105262 i 2027 | LETO 343
Details of ?FSR T VB SB AIC- M4TIMI861, L
accounts "DRs, em gy = S SE AN -
_ e i TG, Rem  PBISBAKC
Deposits and all other types i = lumwerTess)
i : D Allohabad Badk (Indian 1207524 Rs: 60.012.12
deposits  including [0y _ " :
. ) : DFC Bank 5B A
saving sccounts), Deposits PO9SZITIORS =
5 b. : > P_ 71,2627 S0 1MMIF4RSH2,
with Financial Institutions, s = hANR62
Non-Banking Financial (Andhra Bank AC -
; TIONMMIST 143,
Companies and £3ockn |
Cooperative societies  and
i [SBI Vidhan Sabha AC
| the amount in each such fizineqse143 R
| deposit =12,206.93
Bl NEW SB AN For
lectinn— 39TIRATEI TS,
Closed )
FDR with SB1 Bank A/C -
B2401137967, | |
IMaturity.Closed) .
Total Rs == 18,763,860 m:f;‘," Not oot Nl
TOTAL Hs:-1.69,336.59 ST japplic applica | applica
: __ble e ble
Detnils of investment in
Bonds, Debentures/Shares
and ; umils ) in Nil Nil Nil
companies/Mutual  Funds bic. Bew: i
and others and the amount. [ applic applica applica |
== gble  Ble  ble |
Details of investment  in [LIC Policies and
| WSS, Postal Savinp, SURRENDER Values .
I .uranc:c . P{:ilucrls- a:nd 317045503 RS —
| investment in any Financial |35000 0
instruments in‘ Post office [zag11gmm ps- pe
or Insurance Company and gisos.o0 |
the amount 49597140 Rs—
SIS3E2.00
597792756 Rs - Total Rs = | | i
mmr - 2.,67.691.00 ot Mot ot
b = Nil applic applica ppplics
3 17,93, 336.00 e Fblg iyl e
Personal loans/advance “ 'Ttdi . il UFT0 3185 |
e ray rading B
given to any person or R - 9,04.701,03 Niraj Trading
entity  including  firm, Jindal Enterprises o,
. - . B 11,98,607, 16 s =
COMpAny, flruﬂ ete. and | Chirunji Kieuha, L40.85.213.00
other  receivables  from Hei- | 2,98,2 50,04 il
T Swehitra Devi Khembks Enmterprises,
debtors and the amount. i e g
TS (ALY 2021-22) 5 Tarshin
s-Hi HAILO0 nlerprises,
TIE (AN 2022-28) L5 AN
Ros: 41,218,080 |
| ;I Iz i 254,000 € . |
Total R 1- 45,1960, | al al [Nt
| 4 s i FOTAL tHs.. mplic mprjalica apjilica
I ... LE. . F".'l fobe ke

7\/4&7/@%’%"*}



l\.

|
livii)

Wviil)

Vehicles/ Aircrafts/
iDetails  of

-'"E'lq._;lur
| Yachts/Ships

Make, registration number., |

ete. year of purchase and
amount )

[ Jewellery, bullion  and
thing(s) (give

details of weight and value)

| Any other assets such as
vilue of claimsainterest
(31/03/2022)

‘ valuable

[WM&M Searpio Vehlele
|mm IX- 5151),
s — 13,80,419.00
Drane 3 TMZ2006
ovoto INNOYA
’:H‘hﬂ'& (BRULAL-S1S0)
[Rs:-26.02,140.00

_Date:-02/08/2021 |

Giold Chain (27 gm)
26-05-2015, Hs.

EGIJT.N
sold Ring (23 gm)

Gift from Marriage,
urrent ¥Yalue
Rs. 1,33,000.00

E‘oml Ks :-
| \l- 71.54”1“'“

Current Market Value
3132022

Revalver. Ks-
lamu.nu

CCTY Camera/DVR|

H2-38 1500000
Maobile and
speaker, BS :-
LA AT
Laptop, s -

TOHLAM)
Furniture, Bs —
28141000
Invertor/Batery, Rs

1 200b00
Intercom, Rs -
1030300
Partable P A Sei Hs.-
BT,
Adrconditioner & T.v
[R5~ B99MLIHY

Total Rs = 7.90.291.(4)

Gross Total value

il

Gift from
Marriage & other
Ciold {300 gms)
Current Rate

Rs,
17,50, 0000

&

ril\-:r {100 Bg)
(R, TO000.00

Total Ks :-

18,20,000.00
Current Market
Vulue
(31032022

(31/03/2022)

Mubile Set,
Hs = 1510

Furniture,

Hs:-2,64,355.00

Watch,
Rs:7,325.00

Total
Rs. 2 86, 783.00

[ i | | |
T
Not  [Not Nl
mpplic applica applica
| able e e
sl
Jewellery
247 gm})
D042 &
S021
R, 43647500
inmond
lewellery
T Al
v B2 ARZO2N
R ThI0000n |
i’l‘oml Rs:-
12,675.00 Ml Ml Sl
apslic npplica applica
e ble bl
(31032022) |
HOUSE |
HOL I
GOODS
Rs:
2.A3.760.00 ‘
ohile |
[Rs:23490,00 | |
| Total Rs: |
2,67.250.00
Ml |Nl|l :'\inl
applic applica ajpplica
_pble [ble  ble
Hs:- ol Nt ot

Rs: 1153407802 [Rs: 283198386 97.20.323.12applic applica applica

B

y

oy Lorv oty
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B, Details of Immovableassets:

Note: |. Properties in joint ownership indicating the extent of joint ownership will also have

10 be indicated

Note: 2. Each land or building or apartment should be mentioned separately in this format

Note: 3. Details should include the interest in or ownership of offshore assets.

S.No Description Spouse HUF ‘unpuimp.jm,ﬂ
| dr.'llt-]ld:'ﬂ— dent-3
Agricultural Land Nil Nil Nil i
Locationis) Not | Not | Mot
Survey number(s) applic | applis | applica
i .~ | = 2 | _ T abile | able | bie
| Area (total measurement Nil Wil [ ~m Not | Net | Not
| in gcres) (Decimal) applic| applic applica
= o i ¥ [ able | able He |
Whether inherited Nil Nil Nil |
property
N Nt Sl Sl
(Yes or No) applic | applic sppics
- y o e e “able | abile lile
Date of pur:l'!m in case Nil il Nil P I
of self - acquired property applic | applic | applica
——— L E — | able | able | bile
Cost of Land (in case Nil Wil
of purchase) at the time Wil Mot | Mot | Nou
of purchase applic | applic applica
B = == = | able | able | bie
Any Investment on the Nil Nil Nil |
land by way of
development, construction | Mol | Not | Mot
ot applic | applic | applics
L'—F_ == s— able | able | bie
| Approximate Current Nil Nil wil Mot | Mot | Mot
| market value applic | applic applica
= i able | able | ble
Non-Agricultural Land Nil Nil il ‘ |
Location(s) |
Survey numberis) Mot | Mot | Net |
applic applic applica !
- _8 able L_pblp_i' ble |
Avrea (total measurement il il Nil Mot | Mot | Mo
in sq. fi.) applic | applic | applica
— 1 | able | able | bie

.~

i




‘Whether inherited Nl Nil Nil ] |
Nap | ol I
properly applic | applic | applica |
{(Yes or Noj able | able | ble
Date of purchase in case Nil Wil Nil son |ne] veat
“self - i / applic | applic applica
of sell - acquired propeny = | e R i
Cost of Land (in case of Nil Nil Nil |
purchase) at the time of Not | Neor [ N
lie | applic | applica
purchase - il : i abie | ble
- Any Investment on the il Nil Nil
land by way of Mot | Mot | Not
development, construction applic | applic | applica
glc. z ' able | able | ble |
| Approximale current Nil Nil il Bimt | Mt | oot
5 applic | applic | apphioa
R e = able | able | bie
(iii) Commercial Buildings Nil Nil Nil
{including apartments)
~Locationis) wot | ot | moe |
-Survey number(s) applic | applic | applics |
|t T s — a | able | oble | bie
Area (lotal measurement Nil Nil Nil Not | Not | Not |
in 5. f1.) (Decimal) applic applic applic
| 1n Bl able | alile Il
Built-up Arca (total Nil Nil Nil Not | Not | Not
! measurement in sqﬁ} - b Tgﬂ'ﬂ %:::‘ *P;::'H!
Whether inherted Nil Nil Nil
property Mot | Mot | Mot |
r 1 appic | applic |spplice
(Yes or No) . ” . e e
Date of purchase in cose Nil il Nil
5 A i Not | Mot Wl
of self - acquired property 'p:h .p;‘"r lppt;lﬂ
L N i L2 | able | able | ble
Cost of property (in case Nil Nil Nil z
of purchase) at the time of Mok | Mot | Mt
h applic | npphic | applica
purchase = == able | able sl
Any Invesiment on the Nil Nil Nil
PrOpERe by vy oF . Mot | Mot | Mo
development. construction applic| npplic |applics
ele. e able | able | bie |
Approximate current il il il Not | Mot | Nt
market value spplic | applic | applica
! = — L | ! able | able | ble |
(iv) | Residential Buildines Nil Mouza Abdulanagar Nl
i H . Gulabbagh Purnea
l[lm:luuflmg apartments): e
=Location (s} Khata -641 Not | Mot Ml
-Survey number(s) Khesra — 1538 apphic | applic| apphica
- g = e | able | bie
Area (Total measurement Nil 2602.56 Sqit Nil Mot | Not | Mt
n sq. f) applic | applic applica
e dus s P | nlile | nble | ble
Built up Area (1ol ~il 000,00 Sqft Nil Mot | Mot | Mot
measurement in s, 1) applie | applic applica
<! S able | able | bile

[M/Mﬂ’ﬁ 1



@ | Whether inherited Nil Nil ol
propery M Mot | Nob | Mol
: | wppelie |applie [applicn
“{:l-ﬂ!‘i g =i able | able | bic
Dhate of purchase in case Nil e/ 9/1993 il N“;: l-"“:k “-":;_I'r
' i H £l i
.nfscll—.lcqulred property < g | r&r r':h e |
Cost of property (in case Nil R, 40,000.00 il
of purchase) at the time of ' Not | Mat | Mot
h | applic |spphic | applics
B i | | ] able | able | ble |
Any Investment on the il (LB Rs. Iﬂhzri‘;;;m Nil '
e Addzi2 i
by Wy o Add Rs:- 67,680.00 | ‘
| development, construction Add Rs:-8.86,635.00 y
Mot | N virl
| ete. (Home) 31/03/2022 TOTAL= Rs applic lp[:tir applica
-3 e 36,01,529.00 able | able | ble
Approximate current Nil R, 95, 0000000 Wil siot. | ict | Pint
market value ' applic | applic | applica
| = =—— able | able ! ble |
fiv) | Others (such as interest in Nil Nil Nil
| Mot | Mot | Mol
[ applic applic  applica
P — able | able | ble
vi) Total of current market Nil Fes. 95, 00,0004 mil "y . e
value of (i) 1o (v) above ] s | L

| applic |applic | applics
| able | able | bbe |

(8) 1 give herein below the details of liabilities/dues w public financial institutions and

government:-

{Note: Please give separate details of name of bank, institution, entity or individual and

amount before ench item) 31/03/2022

-, : ué;i.:.rl_!;l:lun Self Hpai;bé HUF _Dtprn_;lhpeu Dhephicn
No. | l ) dent-1dent-2ident-3
(i) Loan  or  dues o Secured Loan Mil Mil
Bank/Financial SBIBIHAR |
mﬁmﬁﬂﬂlﬂ VIDHANSHABHA
MOTOR CAR LOAN |
Mame of Bank or | Rs:-1231,330.00
Financial Institution,
Armount outstanding, Not | Not | Mot |
Nature of loan aplic :|r|:i|t'.u|}p|-|ruhl'
(303202T) B able | able | ¢
Loan or dues to any other !jgﬁ“rﬂi Loan il
individuals’  entity  other ™
than men Lioned y].g:y:‘:]m.;:,
| above310372022) it v
Naimie{s), Aol
| cutstanding, nnture of loan |
|
Nal | Mol I ] |

applic | npplic applicabl
... - 2 B I

alde
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(i)

“Any other liability

Nil

‘ Nil ‘

NIl Not
applic
able |

Grand total of liabilities

Re: 12,31,830.00 | Rs.9,00,000.00

Nl
|

| _L_.-h': '

Mot

| Government

=

Dues 10 departmems
dealing with

accommexdation

{iii)

(A)Has the

Deponent  been  in  occupation  of

accommodation provided by the Government al any
time during the last ten years before the date of
notification of the current election?

(B)If answer to (A) above is YES, the following
declaration may be furnished namely:-

(i

i)

The address of the Government accommeodation:
RAJVANSHI NAGAR, BLOCK -B-3/7
BALLY ROAD,PATNA -800023, BIHAR
There is no dues payable in respect of above
Government accommaodation, towards-

(@) Rent: Nil

{h) electricity charges :Nil

() water charges and Nil

iy telephone charges as on 31M03/2022
(date) Nil

[the date should be the last date of the third
month prior to the month in which the election is
notified or any date thereafier],

Note- ‘No Dues Certificate’ from the agencies
concerned in respect of rent, eleciricity charges,
water charges and telephone charges for the
above Government accommeodation should be
submiteed,

(N.A)

with Government lmmapnﬁl
r[i.m:!uding airerafls  and

Dues to dc_purtmf:nl dealing |

|hs:iicupu-rsi
|

e

4

Nil

&7 Vet hFemby

ot |
wpplic | & pplicabl
able

Mot

applic| applic |uppli:nm
uble ¢

ol

Mol

VESIN
L8

PL tick
the
nppmprl
iate
walternat |

||
Vel



)

(v)

(vii) |

vili)
Y

X}

IS::H' ‘S;ba}usr HLUF Depen LDcepen Depen '
dent-| mt-2 [dent-3
lincome Tax dues Nil NI | Nil | T [ |
| applicab applic pli.:nhl
e b (1P s =l e Labte [T |
1 GST dues Nil Nil Nil |
Mot Mot | Mot |
applicab| applic apphicaly
= o be | oble | e
ivi) | Municipal/Property tax il Nil il N | et | e |
| dues applicaly, applic applicab|
_le |able | e |
Any other dues T T Nt | Mot | Nat
An}- alhek cnes il Nil NE apphicab applic applicals
iy . all L= L 1 bl |
Grand  total  of all Nil Nil il | ot | Nat | Nt
Government dues applicab applic ppplicab
— =———F - e ahle e |
Whether any  other Nil il Nil i
linbilities are in dispute;
if 50, mention the amoun | |
involved and the | kit
| authority before which it lp;I?:nh |:|Tlli: |h|.|:ll:t‘l|:|hi
|I5 _ i 4 I | 1!__|_alrlr e I

%) Details of profession or occupation:

(a)Self ... Social Work, Salary Allowance from Bihar Vidhansabha

(bl Spouse ... House Wife

(9A ) Details of sourceis) of income;

{a) Self ... Intrest

Income. Govie, Salary And

Allowance

(b} Spouse ... House Rent Property....

(¢) Source of income, if any, of dependents....... Not applicable..........

(9B) Contracts with appropriate Government and any public company or companies

() details of contracts entered by the candidate. .. Not applicable

(b} details of contracts entered inio by spouse...... Not applicable

{€) details of contracts entered into by dependents...... Not applicable. ...

id) Details of contracts entered into by Hindu Undivided Family or trust in which the

\/X}g;ém%xwé?



candidate or spouse or dependents have interest ... Not applicable. ...

(e details of contracts, entered into by Partnership Firms in which candidate or
spouse or dependents are partners............... Not applicable.............

{fl details of contracts, entered into by private companies in which candidate or
spouse or dependents have share...... Not applicable...........

{10y My educational qualification is asunder:

10" (Matric), SUMRIT HIGH SCHOOL, BANMANKHI (BSER, PATNA) YEAR -1974

12" (Intermedinte) LALIT NARAYAN MITHILA UNIVERSITY, DARBHANGA, YEAR - 1976

(Give details of highest School / University education mentioning the full form of the
certificate’ diploma’ degree course, name of the School /College/ University and the year
in which the course was completed.)

\é}.?/@*’fc’?f‘m*&;
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PART - B

(11). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (10) OF PART-A:
| Name of the candidate Sh/Spr K VIJAY KUMAR KHEMKA 1
| full posial address | SANOLI CHOWK, N.H-31, GULABBAGH, BLOCK -PURNEA :_
1 it EAST, DIST- PURNEA — 854326 ;
Number and npame of the 62, PURNEA (GENERAL) BIHAR VIDHANSABHA |

constituency and State

“Name of the political party which | BHARATIYA JANATA PARTY(BIP)
set up the candidate (otherwise |
write “Independent”)

T Total number of pending criminal 3 ] (ZERO)
cases ACQUIETED
DT =-13/06/2022
| Total Number of cases in which | T TNl T 5

convicted

PANof | Year for which last | Total Income Shown
Income Tax Return 0 ﬂr.-d| (31-03-2022)
|ur Y:21-22) —(A.Y:22-23)

Lujtnnd:dmr: . Amngc_m_:_.;_| ;- | = Rs. 5,29, 180.00 i
() | ADJPDS492M | W ] Re 22180000 |
fs.: —[AAERVEIRRI] 2021-22 ~ Rs .S2,540.00
d) ueru:ndem Not Ipp:t‘li.‘ul'-_]_ Mot applicable | ~ Not applicable
Details of Assets and Liabilities {including offshore assers) in rupees(31-03-2022) |
| Description — Self b-rHllJﬂ. HUF Depn.n ]I_'}L'pm 1}4:|:|¢I1|
JIE T IS e e e _ ent-| dent-2 2 Ide-nl 3|
Muoveable Assets s, 49,90, 357,00 Rs. 21,06, 783.00 Hs.7.79.925.00 Mot | Mot | Mot |
(Total value) | ‘ applic wpplic applica)
S | =2 = i S | . able | able | bl |
ITmmuovable Assets | ["Not | Not | Not
applic ! applic applica
! J; | sl - 4 : able | able | | “pie.
1 Purchase Price of il Ris. 40.000.00 Nil Not | Not | Not
self-acquired | | applic | applic applica)
immavahle | abie | able | tle
properny
Development/const Nol | Not | Not |
ruction cost of applic | applic applics
immovahle able | able | ble
properiy after Nil s, 30,01,829.00 Nil | |
purchase (if |
applicable) | |
| 310322 s , el

% lonr/ Py



111 | Approximate I ] 1
Current Market Price |
-31/03/2022 |
- Self-acquired mot | Net | Net |
I ﬂﬂ‘:g H_;ml | Nil Hs, 95,4, 000.00 Nil upplirn-appm-'“pp““.
Value) ble | able | hic
{b) Inherited assets Nil hill Nil m:_u :::‘ ’::li_l
T, Fl]l | L3 BF [t
| | (Total Value) F m;ﬂ 4% me
SN Ee—— N V—) D (T -
(i1 Government dues Nil il il Not | Not | Not |
( Tonal) appliea applic applica
| | ble | able | bl |
Ll . | I oo
[(iiy| Loans from Bank, 12.31.830.00 9,00, 000,00 il Not | Not | Not
Financial Institutions !aprlmu,_:p;}lli: npl[:ll;ru|
| | and others ( Total) | i e i“ L
6. T [Linbilities tha are under dispute 1, ’ e
||| Government dues | Nil Nil TNl | Mot | Not | Not |
| { Total) LM!:IJ applic applica
ble | able | bie
| |
i) Loans from Bank, Nl Nil Nil Mot | Mot | ot |
Financial Institutions applica applic applica
and others{ Total ) ble | able | bie

Highest educational qualification:

was completed, )

I s

16

< 1 (Metric), SUMRIT HIGH SCHOOL, BANMANKHI, (BSEB, PATNA) YEAR -1974
- 12" (Intermediaie) LALIT SARAYAN MITHILA UNIVERSITY, DARBHANGA, YEAR - 1976

ST -

(Give details of highest School /University education mentioning the full form of the cerlificate’
diploma/ degree course, name of the School /College/ University and the year in which the course



VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this
affidavit are true and correct to the best of my knowledge and belief and no part of it is false and
nothing material has been concealed there from. | further declare that:-

{a) there is no case of conviction or pending case against me other than those mentioned in items
5 and 6 of Part A and B above;

(h) 1. my spouse, or my dependents do not have any asset or liability. other than those mentioned
initems 7 and 8 of Part A and items 8, 9 and 10 of Part B above.

Verilied at.ioi  PURNEA..oociianiinnnthis thes, 6™ ... ... day

A FEBRUARY -2023...... }%, Jews .m-,b{pm oy

DEPONENT

Note: 1. Affidavit should be filed latest by 3.00 PM on the last day of filing nominations.

Note: 2. Affidavit should be sworn before an Oath Commissioner or Magistrate of the First
Class or before a Notary Public.

Note: 3. All columns should be filled up and no column to be left blank. IF there is no
information to furnish in respect of any item, either “Nil™ or “Not applicable™, as
the case may be, should be mentioned.

Note: 4. The affidavit should be either typed or written legibly and neatly.

Nofe: 5. Ench page of the Affidavit should be signed by the deponent and the Affidavie
should bear on each page the Stamp of the Nolary or Oath Commissioner of

Magistrme before whom the AlGdavit is swim
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